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"(i)-Strict enforcement of the provisions relating to overloading under the Motor Vehicles Act, 1988 and

Central Motor Rules, 1989 .

(ii)The State Government are not to issue special cards/passes which legalize ovetloading "

Gl
"It is indisputable that the power of compounding vests with the State Government, but the notification

issued in that regard cannot authorize continuation of the offence which is permitted to be compounded by
payments of the amounts fixed . If permitied (o be continued, it would amount to fresh commission of the
offence for which the compunding was done . The State Governments which have not yet withdrawn the
notifications shall do it forthwith . So for as the practical difficulties highlighted are concerned, it is for the
State Governments concerned to make necessary arrangements to ensure that the diffculties highlighted can
be suitably remedied by the State Government themselves withoul in any way overstepping statutory
prescriptions "
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" The learned standing counsel prays for and is allowed three weekstime o file a counter affidavit and bring
on the record the steps taken by the State . If goes without saying that Apex Court baving already directed
the State Governments, the State Governments is to act according to the direction of the Apex Court."
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